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cently introduced by which the Chairman of 
the Licensing Committee reviews periodically 
the state of pending applications in the various 
Ministries with a view to expedite   their   
disposal. 

The procedure regarding issue of import 
licences for raw materials, components and 
spare parts has also been simplified. Since 
1967-68, import licences for priority industries 
are being granted on a replenishment basis with 
refejence to consumption of imported raw 
materials during the previous period. Repeat 
the Licences arc granted on condition that 
value of unutilised licences in hand does not 
exceed the value of import licence applied for. 
The actual consumption of imported raw 
materials is required to be certified by 
Chartered Accountants. For industries not 
falling withing the priority category, import 
licences are granted half-yearly, for which 
purpose import entitlements are determined on 
the basis of earliar imports. The issue *f 
licences is subject to the production of 
evidence of utilisation of earliar licences by 
way of opening of letters of Credit or actual 
physical imports. 

EXTENSION     OF  LICENCES 
811. SHRI K. SUNDARAM : Will the 

Minister of INDUSTRIAL DEVELOPMENT, 
INTERNAL TRADE and COMPANY 
AFFAIRS be pleased to state : 

(a) whether there is any proposal under 
Government's consideration to grant extension 
of licences duly revalidated from the date on 
which licence has been renewed instead of 
from the date of application for   revalidation;   
and 

(b) if so, what are the details thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
FAKHRUDDIN ALI AHMED) : (a) and (b) 
Request for extension of the validity of 
industrial licences are required to be made 
before the expiry of the period allowed 
therein. Extensions of the validity of industrial 
licences are allowed only when there are 
justifiable grounds and whenever such 
extension is granted, it is effective from the 
date of expiry of the time previously allowed. 
There is no   proposal   to   change   this   
procedure. 

 
f[INDUSTRIAL DEVELOPMENT 

812. SHRI J. P. YADAV : Will the Minister 
of INDUSTRIAL DEVELOPMENT, 
INTERNAL TRADE AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether any assessment has 
been made of the industrial development 
during the three Five Year Plan period; if so, 
what are the details   thereof; 

(b) what has been the pace of progress   in    
this   regard ; 

(c) whether it is a fact that during these 
very years Germany and Japan whose 
industrial potential had been smashed by war 
have gained third and fourth place respectively 
among the countries of the world; and 

(d) if so, what are the reasons for not 
making similar progress in our country?] 

 

■f[   ] English     translation. 


